FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution
Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF GINI & JONY LIMITED

RELEVANT PARTICULARS

1. Name of corporate debtor Gini & Jony Limited

2. | Date of incorporation of corporate debtor 11/11/1994

3. | Authority under which corporate debtor is | Registrar of Companies, Mumbai
incorporated / registered

4. Corporate Identity No. of corporate debtor | U18101MH1994PLC082837

5. | Address of the registered office and principal | A - 601, Citipoint, Next To Kohinoor
office (if any) of corporate debtor Continental, Andheri -Kurla Road,

Andheri - East Mumbai MH 400059

6. Insolvency commencement date in respect | 6™ September, 2024
of corporate debtor

7. Estimated date of closure of insolvency | 5" March, 2025
resolution process

8. Name and registration number of the | Mr. Anurag Jain
insolvency professional acting as interim | IBBI/IPA-001/1PP01049/2017-
resolution professional 2018/11732

AFA Valid till 07.01.2025

9. Address and e-mail of the interim resolution | 1401 Oriental Heights, Sector-44, Plot-158,

professional, as registered with the Board Seawoods West Navi Mumbai,
Maharashtra-400706
Email: - ipanuragjain@gmail.com
(No correspondence to this address and
email id)

10. | Address and e-mail to be wused for | c/o0.Resolve-IPE Private Limited,
correspondence with the interim resolution | Office No. V-3073, Akshar Business Park,
professional Sector-25, Vashi, Navi Mumbai-400705

Email: gini.jony@resolvegroup.co.in

11. | Last date for submission of claims 20™ September, 2024

12. | Classes of creditors, if any, under clause (b) | None as per available information
of sub-section (6A) of section 21,
ascertained by the interim resolution
professional

13. | Names of Insolvency Professionals | Not Applicable
identified  to act as  Authorised
Representative of creditors in a class (Three
names for each class)

14. (a) Relevant Forms and Web link:

(b) Details of authorized representatives
are available at:

https://ibbi.gov.in/en/home/downloads
Physical Address: As in Sr. No. 10 above

Notice is hereby given that the National Company Law Tribunal has ordered the
commencement of a corporate insolvency resolution process of Gini & Jony Limited on
06.09.2024

The creditors of Gini & Jony Limited are hereby called upon to submit their claims with proof on
or before 20.09.2024 to the Interim Resolution Professional at the address mentioned against
entry No. 10.



mailto:ipanuragjain@gmail.com
https://ibbi.gov.in/en/home/downloads

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.
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Anurag Jain

Interim Resolution Professional

In the matter of Gini & Jony Limited

CIN: U18101MH1994P1L.C082837

Regn. No. IBBI/IPA-001/1PP01049/2017-2018/11732

AFA Valid Upto. 07.01.2025

Communication Address/Email: Office No. V-3073, Akshar Business Park, Sector-25, Vashi,
Navi Mumbai-400705; gini.jony@resolvegroup.co.in

Registered Address/Email: 1401 Oriental Heights, Sector-44, Plot-158, Seawoods West Navi

Mumbai, Maharashtra-400706; ipanuragjain @gmail.com

Date: 09.09.2024
Place: Mumbai


mailto:ipanuragjain@gmail.com
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@ BMW Industries Limited

CiM - LE1100WB 188 1PLOI4212
115 PARK STREET, WHITE HOUSE, 3RD FLOOR, KOLKATA-TOM0E,
Email- info@bmwil.codn - Phone; 03390071704
Wabaiba: wiww b mivwdl oo

Motice is herety givan thal the 437 Arnoal General Mealing CAGM') of the Mambers of BMW
Indusiries Limited {the Comgany’s 5 schedulid to be bl an Monday, 307 Seplember, 2024 a8 11,30
a.m. IST throwgh Video Conferencing {'VE [#0dher Audio Visual Means {'OA8VM') faclity to Tansacl
fhiz Busimess, a5 sed oul In e nolice ol &GR in compliange wih tha provisans of the Companiis Acl,
2013 the Rules meds thermunder gnd SEBI (Lisling Obligetions and Disdosura Raguremenis)
Regulations, 2015 {"Lisling Begulations], read Gereral Circular No; 142020 dated 8 April, 2020,
Gareral Croular Mo, 1752020 dated 13th April, 2020 and subsequent croulars issued in ks regand, e
Atesk baing Ganerd Cindular N 082023 dated 25k Saplamder. 2023 herginallar collactvaly callad
as “MCA Circulars” ared cirzulars [ssued by Sacuriies and Exchanga Baard of India wide 5 circléa
dabad May 12, 2020, 15" Jarwary 15, 2021, 13" May, 2022, 5% Janiany, 2023 and T° Dclobar, 2023
{rerainafier collectively caled as “Ciroulars”. In acoordance wish the abave Cinculars, the Company has
complated dispabch of Mofces convaning the 42 AGK along with e Anrual Repor Tor Fimancial Year
2032004 throwgh & lechranic meang whose names apoess n the Reqtster of Membiers a5 on Sateday,
August 30, 2024 1o thoea Mamibers whose e-mal addreszes ara regebansd wilh the Company o
Reqistrar & Trangfer Agend (RTAL and Depositpres, The Motice gnd the Anpeial Beporane gvaianle an
fha websde of the .,n'rpang.' ar |ba El:-:nl:I-; E:n:hangas rasp-ect -'=.|I5.' ab o ww el oo,
Ir| m'ndlarm with EE"—.-J:IH 1':|“ u:nl Il'-a I'_‘un'panas. P.-:r.. "E'13 I'E'EI':l wrﬂ HJ|E 2=ZI |:|‘ 1ha -Eu:-:npar:iea
[Mardgesnent and ddmirestration Rules, 2074, as amended fom Sime totime, and Regulation 44 of e
SEB: {Listing Obligebons and Disclosure Reguiremants| Regulabons, 2015, the Company = pleasad o
pravide e-Niolng facikGes hrough COSE 15113 Mambers, in respec of business kal may ba ansacied
al the &G, The marner ard instruchions o cast voles fhrowugh remate s-Yoling a8 wel @s through e
Waling svstem during [he AGM v been prosided i he Nebies, The bisimess sel aud in e Nolios skl
be fransactad fhrowgh s-viotng anly.

Aperson, whosa name appears in the Rogister of Members 25 on the "cut-off date”, L o, Monday,
September 23, 2024, only shall be antitled to svadl the facility of e-vating for ihe Meeling.

Tha a-valing commences an Frday, Seplember 27, 2024 58 5008, M. and ands on Sunday. Sealember
20, M el 500 PN, and shall be dsabiled thereaftes,

The Members who hawe cast their vote by remete a-woting may attend the AGM through
VC/DAYM but shall not be entifled to vote at the AGM. The Meombers who have not cast their vols
by remaodte e-voting may exercise the fac ity of e-Woting provided &t the SGRM

A person whis has acquirad shams and hum'ne a Mambes of tha Company aftar (ha Ei'ﬂi"E ara mnl
@:u;lslmla ORI OF EIIIIIEE&:JI!- '-I:-'.l.er ar, lflha pRFSON B &rH'B:l!.' r@-glslere-:l '.l-1II' CDSL II:r ren'-:lleza-
valing then the axisting user 1D 2nd pagsword can be usad for casting voba, Members will be able {0
atband the AGM Biraugh WECAWM provided by COSL al hitpsfsesw avalingindiacom by wsing thair
remods e-VoEng Ingin credentisls

In caze of any guanes relafng lo voling by electrocss maans, plasse refar o the Fraguantly dskad
Questians (FAQS) on e-voling and e-voling wser manyal for Sharehalders awvalkable al
'1lq:|£- "'.'m'.'rﬂ Y nginl:l-a GoHm Lnde |.|"-EI hﬂlp secliomorwibe o ':h= ur-:lersi;ne-:l atthe reg'=l.erad affice

1'-'I:H.

Fnr BMW Industries Limited

Sdi-

Vikram Kapur

Dated : 07.09.2024 [Company Secrotary & Compllance Officer)
Place : Kolkata ACS 9812

ESSAAR COATINGS INDIA LIMITED

CIN: U18201PB199TPLCO20496

Registered Office Address: E 486 Phase VI, Focal Point,

Ludhiana- 141010, Punjab, E-mall |ID: essaarcoatings0151 @gmail.com
NOTICE OF 27TH ANNUAL GENERAL MEETING AND BOOK CLOSURE
Motice = hereby given thal the 27th Annual General Meeting (AGM) of
Essaar Coatings India Limited (the Company) is scheduled o ba held on
Monday 30th Day of September 2024 at 4.00 P.M. at the registered office of
the company al E 486 Phase VI, Focal Point Ludhiana- 141010, Punjab
in accordance with MCA Girculars, the Company has sent the Nolice of the
AGM selting out the Ordinary and Special Business 1o be transacted along
with Annual Report for the FY 2023-2024 through physical mode, to all its
members whose address are registered with the Company as on Friday,
September 06, 2024, The physical dispatch of Annual Eirenn::rt & AGM
Mobice has bean completed on September 07, 2024
MNotice is also heraby given that pursuant to Saction 91 of the Companies
Act 2013 read with rule 10 of Companies (Managemant and Administration)
Rules, 2014, the Register of Members and Share Transfer Books of the
Company will remain closed from Monday, September 23, 2024 to Monday,
September 30, 2024 (both days inclusive) for the purpose of the AGM
Members holding shares in physical mode whose email |Ds are not
registerad, may get their email IDs registerad by submitling a request letler
to the Company al essaarcoatings0151@gmail.com However, for the
shares held in demal form, members are requesied 1o wrile to their
depository Participan! or Company's Registrar and Transfer Agent CDSL
Ventures Limded
A person whosa name |8 recorded in the Raglster of Mambers as on the
Cut-Off date Lo. Fridoy, September 20, 2024 only shall be entitled to avail
the facility of voting a1 the AGM, A parson who 18 nol a member as on tha
Cut-off date should treal this Nolioa for information purposa only.
if you have any quenes or issuas regarding atiending AGM you can wrile
an email o essaarcoatings 151 Egmail com
For Essaar Coatings India lelsi-;.id

Sun]nz Gupta

irector
DIN: 00652165

PLACE : Ludhiana
DATE : Seoptember 07, 2024

FORM A

PUBLIC ANNOUNCEMENT
{Under Regulation & of the Insolvency and Bankruptcy Boand of india
{Insolvency Resalution Process for Corporale Persons) B

soulations, 2016
FOR THE ATTENTION OF THE CREDITORS OF GINI & JONY LIMITED
RELEVANT PARTICULARS

GINI & JONY LIMITED
T894

1. |Mame of carporate dabior

2. |Date ol meomaoratan of corparais
debior

3. |Autharity undar which comporala

i debbar is meorporated |/ registared
2 Corparate ldanlity No. ol
carparaie dablor

g, |Adkdress of the regisiered office
ard princapal ollice (il amy) ol

__ |corporade dablor

18 Ingalvency I!I'.Ilr'lIT'rl’.r'll.'!El'l'H.’.i'll dﬁlﬁ
in respact o comparate debdod

¥ |Eslimaled date of ciogure of
INGCAENCY fasokilon process

Ragsiar of Cormpanies, Mumbai

LIETOMET 954 PLLDEZRIT

B - B0, Cllipalm, Bea To Kahinoo
coningniad, Arddhien <Kurla Road,
Andhari - Easl Mumbai MH 400059
BT Sapieinbern, 2004

&N March, 2025

-
optiemus
OPTIEMUS INFRACOM LIMITED
CIN: Le4200DL 1993PLCOS40BE
Registered Office: K-20, 2™ Floor, Lajpat Magar - ||, Mew Dealki - 110024
Corporate Office: D-3448, Sector-63, Meda, Utar Pradesh - 201307
Website: weawoptiemus.com | Emadl: mio@optiemus.com | Phe {11-20840006

NOTICE OF 31°T AGM

HNofice {3 hareby green that the 31 Annua! General Mesting ("AGAMT} of the Company will be
held on Monday, the 30" Day of September, 202431 11:00 4 M. through Video Conferending
{VCT  Other Audio Visual Means (O8VMT in complance with The provisions of the
Companiaz Acl, 2013 mad wih wlas made themaunder and the Secunlies and Exchanps
Board of Indig ["SEBI") read with Genaral Circular Mos. 1402020, 172020, 20030520, 022021,
T2, BUR0ES, 02202F and 10/2022 dated April 08, 2000, Apl 13, 2020, May 05, 2020,
Jammary 13, 2021, Decernbar 08, 2021, Decermder 14, 2021, May 05, 2022 and Decenber 258,
2022 raspactivaly, followed by Cingular Mo, 0872023 dated Seplamber 26, 2023 issued by
Ministiry of Corporate Affairs (MCA") and Circular Mo, SEBVHOWCFDYCFO-PoD-2F0
CIRZ203MET dated Oclober OF, 2023 ssued by SEB and all other agplicable notifications
and circulars ssued by the MCA and SEBI, to transact the Ordinary Business as sel oul in the
Motica of AGM. Company’s Registarad Office sibuabod af K-20. 2% Floor, Lajpat Magar-1l, Maow
Dedhi-110 024 will ba dsamad as venuee of the AGM

I parmpliance wih e above circulies, alecironic copies af the Motice of 319 AGM along with
Ihe Annual Raporl for the Finsncial Year 2083-24 have Baen e-mailed o all the sharshodars
whose e-mail addrasses are ragisterad with the ComgpanyDepocsiory Paricipants. Tha
e-malling of Wotice of AGM have been completed on Salurday, ™ Seplember, 2024 in
corformity with regulatony requiresmients

In terms of Saction 108 of the Companiasz Acl, 2013 read with the Companiss (Managamant
and Administration) Rufes, 2014 and Regulation 44 of the SEB! {Listing Obligations and
Disclosure Requesments) Regulations, 2015, the Company g providing f2cilty of remaota
a=voling Mrough Central Depository: Services (India) Limited (SCDSL®) thiough #s welsite
wny ayabingindiscom to anable the members o cast theer vale elecironically. Tha facilily for
e-\oting shall alzo be mads svailebla dunng the AGM, Tor those membars who have not
already cast thieir vabe by remate e=vioting

Shareholders, whose nameas ana recorded in tha Register of Mambers or in the Register of
Baneficial Owners maintained by the Depositories’RTA a5 on the cut-of date i.a. Monday, 237
Saptarmpear, 2024 ahall be antitled 1o avail tha fecility of remote e-Voling or 8-Violing dunng the
MG

The remote e-\Voling penod will commence from Frdey, 2™ September, 2024 at 9:00 ACM.
[IST) and will end on Sunday, 295 Saptember, 2024 at 5:00 P.M._ (IST), after which ramate
e-violing will be blocked by COSL. Ko remole e-Vaobng shalf be aliowsd beyond the said date
and lime. Mambars, who have cast Buir vobas by remobe e5%0ling, may atiend the AGM but
will not ba ant#led to cast their vatas again.

Shareholders who have acquired shares and become member of the Company afier the
dispaich of nolice may cbian e login 10 and password by seading an e-mall 1o Centra

Depostory Sarvices (India) Limited CDELT) At helpdask awating: or may
condact &t 180021 09911, The seid e-mail and numbers can alsa be contacied 1o address the

grievances connected with faciity for e-Voling and attending the AGM trough VG FOAVM,
Pursuant o Seclion 97 of the Companias Act, 2013, Ruba 10 of the Companies (Managamant
B Administration) Rufes, 2014 and Regulstion 42 of SEBI (Listing Obligations and Disclosuns
Regiremeants) Reguatong, 2015, the: Begisier of the Members and Share Transfer Books of
ihe Company will rerman cosed from Tuesday, 249 Seplember, 2024 to Monday, 307
Seplambear, 2024 [Both days indusse} lor Bha purpose ol 1aking record of e sharsholders at

the AGM

The Notice of AGM @long with the defailed instructions. for e-Voling and [aining e AGM
thrpugh Y2 | CAVM and anmel Rapart Tor the Financial Year 2025-24 iz also available an (e
webaita of tha Comgany at wen.oplismus.com and on tha wabsite of the stack exchanpes i.a,
i, bssindia.com and wénw nsaindia.com and on COSLs websie al www avalingindid,com.
By crdar of the Board
For Optiemus Infracom Limited
Sdi-
Vikas Chandra

Date: September 07, 2024

Place: Moida (U.P.) Company Secratary & Compliance Officer

ITRM HOLDINGS INDIA LIMITED
[formerly known as Sudev Industries Limited)
[CIN No.: LT0200UP1882PLC018150]

Registered Office; B1/28, Sector-18, Noida, Gautam Buddha Magar, Uitar Pradesh - 201301,
Website: htps:eww.lirmholdings.ini, E-mail: ceiiirmhaldings.in, Tel. No.: 81 8447772518
NOTICE OF 31" ANNUAL GENERAL MEETING AND
REMOTE E-VOTING INFORMATION

Mobice is hersby given that the 31" Annual General Meeting {the AGA™) of IIRM Holdings
India Limited | “the Comgany”) will b2 held on Saturday, September 28, 2024, at 04:00 P.M.
(18T} through Video Conferancing (V') / Dther Audio Visual Means [OAVM) to transact the
businesses 25 58l oul in the AGM notice,

In accordance with the Circulars issued by the Ministry of Corporate Affairs 2nd Securibies and
Exchange Boand of India; the dispatch of the Annual Report for the financial year 2023-24,
along with the AGM Molice and E-vobing procedure 1o the Members, was compieled on
Friday, September &, 2024, through electranic mode 1o a8 Members whose emall addresses
are registered with the Company / RTAandior Depositories:

Pursuant o Section 108 of the Companies Act, 2073, and Rule 20 of the Companies
[Managemant and Administration) Rues, 2014, as amended, and Regulation 44 of the SEBI
(Listing Obligations and Disclosure:Requiremants) Regulations, 2015, the Company had
appoinied Mational Securities Depository Limited (NSDL) fo provide an elecironic voting
system remode e-voling [ e-wading) faciity for Members fo cast their votes on all resolufions
st forth in the AGM Nolica, The valing rights of Members shall ba in propartion 1o the equty
sharas held by them in the paid-up equity share capdal of the Company as on Saturday,
Septernber 21, 2024 (“cutoff date”).

The Annual Report and AGM MNotice are avaiable on the Company's webzite at
hitkps; e Ermbolkdings, infinvestors!, and on the website of ihe Stock Exchange where the
Company's shares are listed: BSE Limded www bssindia.com. The dotuments are alse
avallablean tha NSDL websile al www avoting.nsdlcom.

A personwhosa names recorded in the Register of MembersBaneficial cwners as onthe cul-
off date shall be entited fo avail the facility of remote e=-voting | e-voling atthe AGM. A person
who is not a8 member as on the cul-off date should traat the Notice of AGM for nformation
purposes only

The ramobe e-voling period will comemence on Wednesday, Septamber 25, 2024, at 5:00
AM. (I3T) and end on Friday, September 27, 2024, at 5:00 PM. (I5T). The remote &-vobing
facEty will nolbe available beyond this date and time

The AGM Neticerintludes details on the protess and manner of remate g-voling | e-woling and
instructions far participating In tha AGM. Membars acquiting shares and bacoming members
of the Company after the dizpaich of this Mobice and holding shares a3 on the cub-offdate may
obfain kogin 1D and password by sending a request vis email fo evoling@ansdl couin, incheding
their demat account numberfolio number, PAN, name and registered addrass

For Marmbers holfing shares in physical form, dematerialized foom, or who have not
registerad thair email address with the Company, the manner of voting 2 provided in the AGM
MWobce, The e-vobing faciily will also be available af the AGKW, Mambers aftznding the AGM
who have nol cast their vole by remole e-volmg may vabs sleclranically on the resolulions
duning the AGM, Members who have cast thair votes by remaote a-veding prior bo the AGM may
attend thia AGM through VG T OAYM but will not be eligible to vole al the AGK.

For any queries, Members may refer fo the FAQs and e-woling user manual availabiz at
www evoling nsdl.com or contact the toli-free numbers 022-4886 7000 | 022-2499 7000,
ﬁ.narnau'.ts-?y 1ha:,| may send reqm'sts fo -:Iu'la Pallayi Mhatre, Senicr Manager - National

A |Mame end registralion number of
the Irsobsency prodessional acting
a5 intersn resolution profassanal
9. |Address and e-mall of the intenm
resciution professional, as
registered with (he Boasd

ir, Anurag Jan

BENPA-J01IFPOI04AH 2017209811732

AFA Valid Il 07 01,2025

1401 Odemal Haights, Seclor-44. Plof-154,
Seawnods West May Mumbel Maharaghira-2007 04
Email; - iparwragjaing@gmall com

(Mo comaspondence to g adoress and email lg)
100 |Address and e -mail by be used for | oo, Resclea-IPE Privele Linited,

cormesgnndenca with the interem | Office Mo, V-3073, Akshar Business Park, Sectoe-25
rescution professional Washi, Mavl Mumibal 200705

Emall; ginl jonyiirasohegroup.co.dn

207 Septamber, 2024

More as per evailable information

11, | kel date for submission of daims
12, |Classes of cradioes, if any, under
clause (b of sub-section (GA) of
seckion 21, ascenained by the
Inberirn resalubon profess onal
13, |Mames of salvency
Profegsionals dentified to act &8
Auimaniaed Representative of
cradions in 3 class (Three names
for mach class)
14, |ta) Relevant Foms and
by Detalls of authonzed hiitps bk g nfenhomedosnioads
rqpmsmtah-.re& i ‘EI'.'E‘EHD:[! Ell F'T']'SI{:EU Mdrm .'13 11| SI NI.:I 'Ii'-' BI:][:I'EE
Malice is harabmy given 1hat tha Nslu:nal |:I:ﬂ'|:IE.I'I5I Lzml Tr:lu'1al has nr-:lerer_ |.|1E :,un'prnan::arnent ol a
corparaba inseivency resalution process of Ginl & Jony Limited on 06.09. 2024
Th craditors of Ginl & Joay Limited are haraby caked upen to stbmil ek claims with praal an-or
biefore 20009, 2024 o the Intarim Resclufion Profassional at the address mentianed against antry Mo,
10
The financial cracdfors shall submil thair claims wilh prood by alacironic means anly. All ather cradions
may subenit the ciaims wilh prood in persen, by postar by efactronic mesns.
Submisskin offalse or misleading proofs of claim shall attrect penafties Anurag Jain
Irterim Resalufon Prolessions
In §he matter of Gini & Jony Limited
CIN: LIBT01 MHE1594PLCORZEST
Regn. No. [BEYIPA-DCTIPPOI (48201 7-201811732
AFA Valid Uplo, 07 012028
Communication AddressEmall: Office Mo W=3073, Akshar Business Park,
aecior-25, Vashi, Mavi Mumbai-d00T5:; gind jonyn@iresahvegroup.ca.in
Registered Address/Email; 1401 Orienial Heights, Seclor-d4, Pial-155,
Segwnods Wesl Navi Mumbai, Maharashira-400708; iparuragianiigmeal com

Mot Spplicable

Wehbink

DCeate: 00,00, 2024
Place: Mumbai

X

LORENZINI APPARELS LTD.

Reg. Office ; Cid, Okhla Indusirial Area Phase-| Mew Dalhi-110020
CIN: LI 200L200TPLS 183102

HOTICE OF 17" ANNUAL GENERAL MEETING REMOTE E-WVOTING INFORMATION

Motica is hareby given thai;

1. The 17 Annual General beating [AGM) of members of the Company will be held on
Morday 30" Day of Seplember, 2024 at 02003 PM. 15T thraugh Vides Conlerancing
(WCY 'Other Audie- Visual Means (OVAM) to transact the business a3 sei forth in the
Molice of AGH In compliance wih a8 applicable provision of Companies Act, 2013 and
the néas made there under and Securities Exchanga Board of India ("SEEI") {isting
Cishgalions and Destlosure Regquingrents) Regullions, 2015 read wilh The General
Circular issued by lhe Ministry of Corporate Affairs (MCAT wide its Circular Mo, Mo
VW20EZ dabed Decerber 28, $022, 2022 daded Sth May, 202% read with Circular
MWo: 2002020 dated Sth Mey. 2020 read with Circular bo. 14/2020 dated Gth April, 20210,
Circibar. Mo, 1772020 dated13th Apl, 2000, Circular Mo, 0202021 dated 13K January,
2021 Circular Mo, 182021 dated Bth Decarnber, 2031, Circular Mo 022022 dated 0&h
May, 2022 and Clrculas Mo, 0900235 dated 257 Seplember, 2024 (hersinalier collectively
referrsd foas “MCA Circulars™) and Securdies and Exchange Board of India {"SEBI™) vide
Circular Nos, SEBIHOCFDPoD-2/PICIRZ023/ dated January, (5, 2025, SERIHOY
CEDICMDICIRIPR2020(TS dated 12th May, 2020, SEBVHOWCFONCMO2ACIRVPIZ0Z1M11
dated 150 January, 2021, SEBIHO/CFINCMDXICIR/PIZ0Z2NGE dated 13th May, 2022
and SEBVHONCFONCFD-Pol-2PCIRI2023NET dated 70 Oclober. 2023 herenafier
collectively referad to as SEBI Clrculars) (collectively referrad toag "SEB] Circulars”) has
pearibad thé holding of theAGM thremngh Video Conferencing ("WE) £ Ohar Audia Wisual
means {'CAVK', without the physical presence of the members al 8 comman venue
Mambers will be able to altend fhe AGM through VEIODAYM or view the live woabcast
gt www.skylinerta.com. Mamber participating throwgh the WEOAWM facility shall be
reckaned for ihe purpose of quonim wnder Seclion 103 of Companies Act, 2013,

2, Intarms of Section 108 of the Companies Act, 2013 [Mhe Act”) read with Rule 20 of the
Comparies {Management and Administration) Rules, 2014 ((he Rules®), the Company is
providing ds-members the facility fo cast thes yole elecironically frem a place other than
the venus of the AGM [“remole e-voling™), provided by CDEL and the bisiness may be
ransacied throwgh swech vofing. on all the resclutions sel forh i the Motce of AGM,

3, Elecironic coples af the Mabce of AGM and Annual Repor for the fmancal year 20232024
havie baen sent 1o all ke mambars shose amal B are regisbered wilh b Comgany
Deposifory Paricipanils). The sama are slso avedable on the websile of the Company af
Pilps.imonteil Infwi-contenupliade PO2400/ Annual-Regot Locenzin-2023-24 pal and can
also be accassed from the website of Stock Exchenga ie, BSE Limited at wearw bseindia.com
and Mational Siock Exchange of inca Limiled 1.6, NSE al m.numﬂ_lmu_qm ancl Regesirar
and Transfar agentof tha Company La.. waw.skylineria,com. Members whose amail ids are
nat registesed with their Deposiony Parficipanis are hereby requested o registentupdate the
sarme wilh 1ha Depostary Parlicipants.

4, Mambers holding shares either in physics! form or demateralized form, &2 on the cul-off
dale Monday 23rd Saptermber, 2002, may cas! theirvobe elecironically on e business as
sat farth i the Nolice of the AGM through elecironio wofing sysiem of Ceniral Depository
Services {Indra) Limited

B, [COEL) rom a place other than venua of fha AGM [rarmote e-woding). All tha mambers are
Informed that
I Thebusiness as sed forth in e MNotice of he AGM may be ransacted through soling

by elecironics means,
[, The emole e-voling shall commence on 27 day of September, 2024 31 5:00 AM
BT,
. The ramote e-voling shall end on 29* day of Septembar, 2024 at 5.00 PA. IST and
hereaibar E-Votmg through shall nol be allewed;
. The cul-off date for detarmining the aligitility o voba by electonic means or af the
ACEM (5 Monday 23%0d Septernbear, 2024,
Voo Ay person, who acguires shares of the Company and become member af ihe
Company after dispatch af the Notica of the AGM and hotding shares as of the out-
off date L&, Morday 23rd Septembian. 2024 may oblain the Login 1D and Fassword
by =ending & reques! &l helpdesk avobngi@cdeindis.com. However, if & person is
alrgady registered with COSL for evoling then edsling wser 10 and password can
be usad for casting vole;
VI, Members may note that
a) e remaobie e-voling module shall be disabled by COSL beyvand 5,00 PM. on
20* Day of Septamber, 2024 and once the wobe on & resoluion is cast by the
mamber, the member shall nol be allowed to change it subsequenlly

by the marmbears wh Bave casl their vote by remols e-valing prics (o lhe AGM may
alzsa atlerd the AGAM buf shall not be entitted fo cast their voles again; and

Cl @ person whose name i necorded in the reglater of members o in the Ti g
aof benaficial owners mainizgmad by the deposionas as on tha cul-off data only
shall be anbiked to avall Tacility of remcde a-valing 35 will as voling at the AGM
through badiat papar.

VIl The Nobce of AGM s available on the Company’s website wens myrmoaksilcom and afso
on tha COSL's websila warwevolingindia.com,

For any queres’ grievances refaled 1o e-voling shameholders may confacl |00 Skyline
Finzncigl Service Private Limited, D-153-4, 17 Floar, Okhle Indesines Area, Phase -1, Mew

SHREE VASU LOGISTICS LIMITED

CIN: LS1109CT2007TPLCO202 32
Unit No.=6, New Office Building Near Ring Road No.4,

Registered Oifice:
ILn11|;|| LLEY, lunhta Dharsiwa, Raipur 492099 (C.GL Ph: T000681501,
E-mail:csilogisticpark.biz, Website;www.shreevasulogistics.com

NOTICE OF 18th ANNUAL GENERAL MEETING AND REMOTE E-VOTING

NOTICE ks hereby given that the 18th Annual General Meefing (AGM) of the members
of the Shree Vasu Logistics Limited (the Company) will be held on Monday, 30th
September, 2024, at Shree Vasu Logistics Limited, Unit No-8, New Office Building,
Mear Ring Road Nr.:._4 Tendua lID, Tendua, Dharsiwa, Raipur £92098, Chhattisgarh.
The Annual Report of the Company for the Financial Year 2023-2024 alang with the
Motica of convaning the Annual General Meeling of the Company have been sentin
ghectronic mode to the Members whose e-mall addresses are registered with the
CormpamyReqistrar and Share Transfer Agent ("RTA" Depository Participants ("DP"),
Tha afgresaid documents are availabhe and can be downtoaded from the Company's
website hitps:/iwww.shreevasulogistics.com/' website of Bigshare Services Pyt
Lid 1.a. hitps:/’'www.bigshareonline.com’ and website of Sfock Exchanga ie.
Mational Stock Exchange of India Limitad (NSE) www.nsaindia.com.
Motice is further given that pursuant to the Regulation 42 ntSEEi{ListrEg Cbligations &
Disclosure Requirements) Regulations, 2015 and Secton 91 of the Companias Act,
2013 read with Rule 10 of the Companies (Management and Administration) Hu#es
2014 the Register of Members and Share Transfer Books of the Company will remain
closed from Tuesday, 24th September, 2024 to Monday, 30th September, 2024
(bolh days mclusive).
In complance with the pravisions of Section 108 of the Companies Acl, 2013 he At
read with Rule 20 of the Companies (Management and Administraton) Rules, 2014
("the Rules”), Regulation 44 of the SEEI (Listing Obfigations and Disclosure
Requwramantz) Regulations, 2015 ("Listing Kegulations”), Secrefanal Standard on
General Meedings ("S5-2°) issued by the Institute of Company Secretaries of India and
other applicable laws, neles and reguiabons {including any statutory modification or re-
ersaciment theseof for the time being in force and as amended from time to tme),
guidelines prescribed by the Minstry of Corporate affairs ("MCA™), Government of
India, for halding general meeting | conducting postal balol process hrough electronic
woting (remote e-voling), the Comgany is pleased to provide e-voding faciity 1o all the
ahareholders for transacting thie business at the above said AGM scheduled to be hald
on Monday, 30th September, 2024, Members helding shares either in physical form
or in dematerialized form, 3s on the cul-off date (Record Date) e, 23rd September,
2024, may casi their vote elactronically on theBusiness as sef out in the Notice of the
18th AGM m%@:irmur voting system facilityprovided by Bigshare Sanvices Put.
Lid e-voting pla
Members are hereby informed that:
1. The Company has completed the dispatch of Notice through email to the membars
on O7th Sepiember. 2024. 2. The Notice along with the explanatory statement is
available on the website of the Company www.shreevasulogistics.com , on the
website of e-voting agency website of Bigshare Services Pyt Lid ie.
hitps:lwww. hlép-hara-unfmu .com/ , and on the websdte of the Stock Exchange ie.
Mational Stock :;m.imgenﬂndlai_mnte::l (MSE) www.nseindia.com 3. The 'Cut-of
date for the purpose of ascertaming the eligibsity of members to avail remote e-voting
facility 5 Monday, 23rd September, 2024. The members whosa name is recorded in
the register of members of the Company or in the register of bensficial awners
maintained by the depositories as on the cut-off date shall only be entilled to avail the
remole e-voling facly. 4, The detailed procedure / Instructions on the process of
remole e-voling are specibed in the Notice, 5. The remote e-voling pesiod will
commence on Friday, 2Tth September, 2024 at 9.00 a.m. (I5T) and shall end
Sunday, 29th September, 2024 at 5.00 p.m. (IST). The remade e-voling module shall
be disabled thereafler by Big share Services Pvl. Lid. Once the vole on a resolution is
cast by a member, no changa will be allowed subsequently, 6. Members are requested
to register | update their amail address with their respective Depository Participant,
7. Shareholders who have aiready voted prior 1o the meeting date may participate in
the meeiing but shall not be entitied 10 vote at the meeting venue. 8. The facility for
woting through ballot paper shall be made avaikable at the Annual Genaral Meating and
the Members atiending the meeting who have not cast their vote by remote e-voting
shall be able to exercize thew right at the Annual Ganeral Meeting. 9. Persons who
have acquired shares afier the despatch of notice may write an email fo
'rmta%l_:'g;shmunlim.@ orcontact attoll free no. 1800 22 54 22_ for obtzining the
login |0 and password for remote e-voting. 10, The Company has appoinied Ms. Preeti
Singhania, Proprietor of Mis P Singhania & Associates, Chartered Accountants, as
Scrutinizer for conduecting the Postal Ballol process in & fair and transparent manner,
The Scrutinizer's decision on the validity of the Postal Ballod shall be final, 11. The
results along with scrulinizers report shall be declared on oe before 3rd October, 2024,
by placing the same on the websde of the Company at www.shreevasulogistics.com
and on the website of Bigshare Services Pwi. Ltd at
https:iwww.bigshareonline.com’ . The results shall also be communicated (o the
Stock Exchange ie. NSE simultanecusly. 12. In case of any queries or issues
regarding e-Vioting from the Bigshare Services Pyt. Lide-Voling System, members can
wiite an email 1o ivoted@bigshareonline.com or contact at tofl free na, 1600 22 54 22
By the order of Board of Directors,
For Shree Vasu Logistics Limited
Sd/- Chayonika Palol,

Company Secretary & Compliance Officer

Date : 08.09.2024

INTEGRATED PERSONNEL SERVICES LIMITED

CIN: L74190MHZ004PLE 124160 Wabsite: waswiintegratedporsonnelsarvices. com
Registared Office; 14, Whispering Palm Shopping Center, Lokhandwaia Comples,
Kandiwah {Eazth, Mumbia, Maharashira, India, 400107 Email; czBipsgrowp.co.n
NOTICE OF 21" ANNUAL GENERAL MEETING,

INFORMATION RELATED TO E-VOTING & BOOK (LOSURE

Matice ig herahy given that the 217 Annial General Meating ['AGM') of Integrated Personnal
Sarvices Limited {the Company”) will be held on Monday, the 30° September 2024 af 04:30
p.m. BT} thrawgh video conferencing ("VE"} | other Aedio YVideo Means {'DAVM™] without
presance of physical guorism 1o ransact the business as set out m the Notice of AGM. The
deemad venue of tee meeting shall be thie registered office of the Company.

In compliance with the Circulars, electronic copses of the Notice of the 217 AGM and the
Annual Repart for the financial year 202324 comprising of the audited financial statements
for the financial yesr 2023-24, along with Board's Report, Auditors’ Report and other
dociumeants required to be attached thereto have been sent on September 07, 2024,
electronically, 1o all members whaoze emall addresses are repistered with the Company/
Company's Registrar and Transfer Agant, Bigshare Services Private Limitad (ATA) / Depasitory
Participants {DPs). These documents also be availeble on the website of the Company at
wwwLintegratedpersonnelservices.com and on the website of Mational Stock Exchangs of
India Limited ["NSE")al wws.nseindia.com.

Remote e-woting and e-voting during the AGM:

in compliance wath Section 08 of the Compardgs Act, 2013 read with Ride 20 of the
Comganies (Management and Administration] Rules, 2014, and Regulation 44 of the SEBI
(Listing hligations and Disclosere Requirements] Regulations, 2015, Members are provided
wath the facility to cast their woles on all resolutions set forth'in the Naotice of the AGM using
electronic voting system provided by Sigshare i-Vote E-Voting System (ATA) (‘remote e
wating'). The facility of voting will also be made available during the AGM and those members
wiflo have mot cast their vobeon the resalutions thromgh remote e-voting and are otherwise not
barrad from doing-so, shall ba elighle o vote through tha evoling sysiam al tha AGKL. A
Persan whose name is recorded m the registar of members orin tha register of benaficiad cwinar
maintamed by the deposttories as an the cut-off date, i.e., 23" September, 2024, will only be
entitled tosvad the tacality of remote evoting aswell as voting in the Arnasl General Meeting.
The e-vating period commences on Frday, September 27, 2024 [9.00 a.m. I5T] and ands-on
Sunday, Saptembar 29 2024 (5,00 pm 15T Dunng thiz penod, Membears may cast thesr vote
electronicallty. The e-vating madule shall be disabled by Bigshare Services Pyt Lid thareatter.
Members are provided with @ facility to attend the AGM throwgh electranic platform pravided
by Bigzhare |-Yote E-Yoting System. Members may access the platform to attend the AGM
through YC at https:)/invote bigshareonting.com by using the remole g-voting credentials, The
link for the AGM will be available in the mamber's login whera the "Event”™ and the "Nams of
the company” can be sefected, The Members who cast their votes by remnota e-voling prior fo
the date of AGM may alzo attend the AGM but shall not be entitled to cast thesr vote again.
Detadted procedure of remote e-voling | &-voling and attending the AGM throwgh VT DAVM has
been provided in the nolice of AGM. Ay persoa who becomes shareholder of the company
aftar sending the notice of the AGM but before the cut-off date, 1., 23" Septamber, 2024,
may ohtain the login |0 and passivord by sending a request at votel@higshereontne com.
Howeyer, if the person is already registered with Bigshare i-Vote E-Voting System for remote -
voteng then the existing user 1D and password can be ozed or cashing ol

Pursuant fo Secton 37 of the Act and Regulation 42 of the Listing Regulations, the Register of
Members-and Share Tranzfer Books of the Company shall remain closed from Tuesday, 24"
Eapl:nmi]w. 2024 to Monday, 30" Septembes, 2024 (bath days inclusive for the purpase of
217 AGM.

The Board of Directors has appointed Mr, Mukesh Saraswat of Mis: M K Saraswat &
Associatas, Practicing Company Secratary as the Scrufinizer for conducting E-voling process
in a fair and transparent mannsr

In case of any queries, members may refer the Frequently Asked Ouestion (FAQS) and a-voting
user manval for shareholders sveslable at the above website of the
hittps:ifivote bigshamonlme.com, For any grievance) gueries relating to e-vating, mamhers ang
fequested 1o contact on TBOO 22 54 Z2 or sand a request on e-mail
ivotef@bigshareonline.com. and Ms, Kavite Yadav, Company Sacretary, Integrated Personnal
Services Limited at Registered Otfice: 14, Whispering Palm Shapging Center, Lokhandwala
Comglex, Kandivali (Eastl, Mumbai, Meharazhiva, India, 400901, Bmait: ce@ipsgroup.cocin.

Contact Mo 02242300230

For Integrated Personnel Services Limited
Placs: Mumbai Sdi
Date: 07/09/72024 [NEs. Havita Yadau]

Place : Raipur ACS: 53923

UNIVERSUS PHOTO IMAGINGS LIMITED
CIN : L22222UP2011PLCT03611
: 19" KM, Hapur, Bulandshahr Road, PO Guleathi Bulandshahr,
Uttar Pradesh - 245408, IN
Corporate Office ; Plot Mo 87, Institutional An ector-32, Gurugram, Haryana -
Tel: 91-0124-6925100, Email: cs_upl nivorsusphotolmagings.com
Website: www universusphofoimagings.com

NOTICE OF 13" ANNUAL GENERAL MEETING,

BOOK CLOSURE AND E-VOTING INFORMATION
Mofice is hereby given that 137 Annual General Meeting of Universus Photo Imagings
Limited will be held on Manday, September 30, 2024 at 11:30 a.m. al Holel Natra), Kala
Aam, Dethi Road, Civil Lines, Bulandshahr, Uttar Pradesh 203001, to transact the ordinary
and special businesses a5 set out in the Notice of the 137 AGM, in compliance with the
applicable provisions of Corpanias Act 2013, and rules framad thersunder *Act)
Pursuanl fo provision of saction 101 and 136 of the Act and rules made thersunder
Requiation 36 of SEBI Listing Reguiations and in terms or MCA Circulars and SEBI
Circulars, Mofice of the AGM along with the Annual Report 2023-24 have been sent by e-
mait on September 08, 2024 through alectrome mode to those Membars whos2. armail
addresses are registered with the Company! Depasitories.
Further, physical copy of Notice of the AGM along with the Annual Report 2023-24 have
been sent throwgh permitted mode, t& those members whose email addresses are ot
registerad with tha Company /[Deposilories, on Seplember 05, 2024,
Members may nole that the Naotice of the 137 AGM atong with Annual Report 2023-24 will
also be available on the Company’s website httogfwww universuspholoimagings. comy’
investors.Atml , websites of the Stock Exchanges, i.e., Bombay Stock Exchange of India
Limited Al W, hE-Hlndia .com 1 and National Stock Exchange of India Limited at

Regd. Office

122001

Agem HFInTEchnEﬂ-:@&. meed( KFinTech") at hifps Sevating kfintech. com,

Members who have not regisiered their email address are requesied to register the same
in respect of shares held in electronic form with the Dapository through their depository
participanis and in respect of shares hedd in physical formy by writing o the Comipany’s
Registrar and Transfer Agent, KFin Techaclogles Limited ("WFinTech”) Selenium Tower B,
Plot Mos. 31 & 32 Financial District, Nanakramguda Seriiingampally Mandal Hyderabad,
Telangana-500032

As per seclion 108 of the Companies Act, 2013 read with rufe 20 of the Companies
(Management and Administration) Rules, 2014, as amended, Regulation 44 of the SEBI
(LODR} Regulations, 2015 and Secretarial Standards-2 on General Meetings issuad by
the Institute of Company Secretanes of India, the company is providing fo its sharsholders
tha facility to cast thair vates through remofe e-vobing and vabing al Venue of the AGM an
the a# the resolutionz set forth in the Mofice, the detalled procedure of which is provided in
the instructian par of the Notice.

Members holding shares either in physical form or in dematenalized form, as on the said
cut-off date 1.2, Monday 23" September, 2024, may cas! Iheir vole electronscally, in
respect of the Resolufion(s) as set out in the Notice of the AGM through the remote -
voting orvoting through ballot’polling paper during the AGRI,

In pursuant to SEBI circular no. SEBUHOICFOICMDJCIRIP2020/24 2 dated December 9,
2020 on e-Votng facility provided by Listed Companies®, e-Vobting process has been
anabled 10 afl the Individual damat account holders. by way of single login Credantial,
through their demat accounts | websites of Deposifories DPs In order to increase the
efficiency of the voling process, the detadied procedure of the same is being provided |nthe
ingfruction part of the Modice of the AGM.

The ramole e-voling faclly shall commence from Friday, 27" September 2024 (9:00
AM.) to Sunday. 29" September 2024 (5:00 P.M.), same shall be forthwith disabled by
KFIN atter expiry of the said penod, Once the Member have cast their vate through remote
a-yating. he'she will not be allowed tomodify his vota subseguentiy. Membass may attend
the AGRM even after casting their vote by remote e-woting facility but shall not be entifled to
casl heir vate again dunng he AGM,

Those Members, who are present in the AGM and have not cast their vole through remote
e-voting and are otherwisa nof barmed from doing 5o, shall be eligible fo avai the facility of
voding through ballot/polling paper during the AGM,

In case a person has become member of the company after dispatch of the AGM notice but
on or before the cut-off date for E-voling .2, Monday, Seplember 23, 2024, such members
may obtain the user (D and Password by sending a request in such amanner as provided in
insiructions part of the Notice.

Al the documants refierred to in this Notica and the Explanatory Statamant setting out the
material facts thereof and the Statutory Registers, will be made available for inspection by
the Company and as sech the Members ara requested 16 send an email 1o
o5 i@ universusshofeimagings.com requesting for relevant documents.

In case of any querny grevance relating to remola e-vading of voling through Ballotpofing
paper at the 13" AGM, Members may refer to the help & Fraquently Asked Questions
[FAQE) and E-voling user manual availabde al the downloaded section of hiltps:iie-vating
kfintech.com (KFintech websie) or contact D Suresh Baba, Senior Manager, KFin
Technologies Private limiled, Selenium Tower B, Plot 31-32, Financial Dislrict
Mankramguda, Serfingamgally Mandal Hyderabad 500032 or send an email to
eimvard,ris@kfintech com or call on 1800 3094 001

ISIN of the company is INEOIV001013. All the members are requested to kindly get their
shares dematerialized

The company has appointed Mr. Deegak Kukreja (FCS-4140), Practicing Company
secrefary (CF Mo, 8265) and in case of failing him Mrs. Monika Kohli (FCS 54800,
Practicing Company Secratary (CP No. 4938), both being Parners of MWs DMK
Associates, Company Secretaries, Mew Delhi, as the Scnudinizer to conduct the vobing
process in a fair and transparent manner in the Annual General Meating of the Company
Book Closure:

The Register of Members and Share Transiar Books of the Company will be closed from
Monday, 23" September 2024 to Monday, 30" September 2024 (both days inclusive)
in connachon with the ansuing Annual Seneral Maating,

--------- o Dilhs- 110020, -l infofskyineria com By order of the Board of Directors and on the websile of Ms CDSL www.cdslindia.com for information of the
Faor IIRM Holdings India Limited For Lovarzin Apperets Limited For Universus Photo Imagings Limited members and would also be communicated to the Stock Exchanges
(Farmedy known as Sudev Indusbies Limitad) . Sdi- For & on behalf of Mahanagar Telephone Nigam Ltd.
Sdi- {Sandeep Jain) Suresh Kumar
Date: September 6, 2024 Maveen Kumar Date: B6.09.2024 Managing Director & CFO| | Place : Gurugram Company Secretary and Compliance Officer Place : New Dalhi Ratan Mani Sumit
Place : Hyderabad Company Secretary & Compliance Officer] | Place: New Delhi DIN: 02365790 | Date : 07" Seplember 2024 ACS: 41503 | | Date : 07.09.2024 Company Secretary

Campany Secrotary & Compliance Offices

MAHANAGAR TELEPHONE NIGAM LIMITED

- = (A GOVERNMENT OF INDIA ENTERPRISE) CIM: L32101DL1986G0M2 3501
Regd. and Corporate Difice: Mahanagar Doorsanchar Sadan, 5th Floor,

3 l.'.iL'-'-L'J L'.'I:Irnplul; Laxdhi Fil:l-.'u.'l. Hvzlw [i't!'hi-11':] {'-ZIZH "m=.: I:'11-?431EE'E'II

E-VOTING iNFﬂHﬂﬂTmMJw
NOTICE is hereby given that the 38" Annual General Meeting ("AGM") of the
members of MTHL will be held on Monday, 30" day of September, 2024 at 11:30
A.M. through Video Conferencing ("WC") Ciher Audio Viaual Means {"0AVMY), as
per provisions of the Companies Acl, 2013, Rules framed thersunder and SEBI
(LODR) Regulations, 2015, read with Mindstry of Corporate Affairs ("MCA") Circular
dated September 25, 2023 ard SEB| Circular Mo, SEBHOWCFIVCFD-Pol-2/H
CIR/20231167 daled October 07, 2023 (collectvely réferred as "Circulars™), to
ransact he businesses as detailed in the Notice of AGM dtd. 05.09.2024. The
venua of AGM shall be deemed ta be the Registered Office of Company af
Mahanagar Doorsanchar Sadan, 5° Floor, 8 CGO0 Complex, Lodhi Road, New Delhi-
110003, In compliance fo the droulars, the Motice of 38" AGM and Annual Repart
2023-24 have besn sent on 0505 2024, o &l members (as per the Register of
Members/List of Beneficial Cwners as on the tlose of business hours.on 30.08 2024)
whiose e-mai | D are registerad wilh the Depositories RTA/Company. The afceesad
documenis are also available on the Company's-wabsile al waw.minl netin and on
the website of Stock Exchanges, Le, BSE Limited and National Stock Exchangs of
India Limeted at www.bseindia com and www nseindia com respeciively, and on the
wehsite of a-voiing service provider Le. M's Central Depaository Services {India)
Limited (CDEL) at wwwodslindia.com, Members participating  theough  the
WEADAWEY facslity shall be reckoned for the purpose of guorum under Section 103
of the Act.

NOTICE IS FURTHER given [hat pursuant to the provisions. of Section 81 of the
Al read with relevant Rules and Regufation 42 of SEBI (LODR), he Register
of Members and Share Transfer Books of the Company will remain closed
from Tuesday, Seplember 24, 2024 to Monday, September 30, 2024 [both
days inclusive).
Tha documents referad o in tha Nelice of AGM are asvailable for inspaction
electronically withoul any fea to the mambars from the dale of croulabion of Nolica of
A up dothe dale of AGM. Mambers seeking o Inspect stich documants can send
an e-mail 1o minl mentioning their rame. DP 10 & Client |Dfolio
number and Permanent Account Mumber (PARN)
Pursuant o Regulation 44 of SEBI {LODR) and Section 108 of the Act read with
ralevant rules, lhe Company is pleased to pravide e-vating facility to the members to
exercise their right 1o vote on the businesses o be Iransacted at tha 387 AGM
fhrough remote e-volting and e-voling al the AGM. The Company has engaged
sarvices of Mis CDSEL as the agency 1o provide e=valing facility for the AGM, Tha
members may cast their votes electronically through e-voling system of CDEL. All
the members are informed that

a) The businesses as stated in the Motice of 387 AGM may be fransacted through
wvoling by alectronic means;

b) Members may attend the 38" AGM through VCIOAVM by using thelr remate
e-valing credentiaks;

c} The msbructions for participating n AGM through WCIOAWM and the procass of
e-vating; incleding tha mannar in which mambears hobding sharas in physical form
of witd have nol registered their e-mall address can casl heir vola through
e-vating, ane provided in the Notice of AGM,

d] The remote e-voting shall commence on 9:00 & M, (I5T) on Friday, September
27, 2024 and will end at 5:00 PM. (I5T) on Sunday, September 208, 2024,
Remota e-voting shall not be allowed beyond 500 P.M. {IST) on. Sunday,
September 29, 2024 and once the vole on a resoiution is castad by the member,
thery shall not be adlowed Lo change it subseguently,

&) Members whose names appear in the Register of Members ar List of Beneficial
Chwners maintained by the deposifones as on the cul-off date 2, Meanday,
September 23, 2024, shall anly be entitled 1o participate at the AGM and avail the
facility of mmoie e-voting or e woting atthe AGM,

1} Any persan, Wit acquires shares of the Company and becormes a mambar afler
sending of the Motles of AGM and holding shares as on the cul-off date e
Monday, September 23, 2024, may oblain the legin IR and password by sending
a request al helpdesk pvoling@cdslindiacom o call Gn toll free Mo, 1800 21 02911
The detailed procedurs for oblaining user 1D and password is also provided inthe
Motice of AGM, However, if a person is #fready registered with CDSL for e-voling
then existing user 1D and password can be used for casting voie

gl Mambers may note that: Mambers who have casted ther vole by remaola
e-yating prics o tha AGKM may atlend theAGK through VEOANMM, bul shall ned ba
pnlifled o cast the vole again, Members who have nol casted thelr vole through
remobe e-voling and are present in the AGM, shall be eligible to wote through
e=viating at the AGM. Members participating through VC facility shall be reckoned
for the purpose of Quonem wnder Section 103 of the Compankes Act, 2013,

Fiordetaded instruclions partaining o glactronic woling, membars may please rafarto

the instruclions given in the MNolice of 38" AGM or wvisil www.cdslindia.com

Informaticn and nstruckions including details of usar id and password far e-voling

have been sent to the members through e-mail, The same logln credentials shoukd

be used for attending the AGM thrauwgh VEADAMM

If you have-any queries or Esues regarding attending 28" AGM & e-Voling from the

COSL e-Voting System, you can writs. an email to helpdesk avoting@edslndia.com

orcontact al foll frea Mo 180021 095 11.

Al grievances connected with the facility for vating by electronic means may

be addressed to Mr. Rakesh Dalvi, Sr. Manager, (CDSL) Central Depository

Services (India) Limited, A Wing, 25" Floor, Marathon Futurex, Mafatfal Ml

Compounds, N M Joshi Marg, Lower Parel {East], Mumbai - 400013 or send an

email fo helpdesk.evoting@cdslindia,. com orcall toll free no. 1800 27 089 11,

(hiMembers who have not registered their e-mal addresses so far, ang requaosied to
resgister it with their respective Depository Participant {DP) (o case of electronic
holding) of with Company (Emall 1D | minlcscoi@gmail.comRTA (Email 1D
beetalrta@gmall.com} (in case of physical holding) by providing necsssary
details like fofio number, name of sharehotder abong with scanned copy of the
share certficate (front and back), FAN (s=lf-attested scannad copy of PAM Card],
AADOHAR  (self-attested scanned copy of Aadhar Card), for receiving all
communications including Annual Rapor, nodices el from ha Company
placironically. Members ara also requesled to update thesr bank pariculars wilh
respectivie DPs (in case of demat holding) ard BTA/Company (in case of physical
helding)tofacilitate payments electranically.

tembers who would like o express their views or a8k guestions during the AGM may

register thamaelvas as ‘a speaker by sending their request from their registered

e-madl addrass mentioning their nama, OF ID and Client IDMalio numbar. PAMN,
mabila number al minlcscog@grmail.com from Monday, September 16, 2024 to

Monday, September 23, 2024, Those mdmbsers who have reglstensd thamsahas as

& speaker will only be allowed 1o express their viewsiask guestions during the AGM

The Company reserves the right fo restrict the number of speakers depernding onthe

aviallabily of time and smooth conduct for the AGHM,

The Results on resoluticons shall be declared not later then 48 working hours of the

conclusion of the AGM of the Company. The resulls decarsd along with lhe

Serulinisar’s reporl shall bo placed on the website of the Company wehw.minl.net.in

financialexp.epaptin . @) @ &
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making any nomination.

The society hereby invites claims or objections from the heir or heirs or other
claimants/ objector of objectors to the transfer of the said shares and interest of the
deceased member in the capital/ property of the society within a period of 14 days from
the publication of this notice, with copies of such documents and other proofs in support
of his/her/their claims/objections for transfer of shares and interest of the deceased
member in the capital/ property of the society. If no claims/objections are received within
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| HAVE CHANGED MY MI-
NOR CHILD'S NAME FROM
HIYAAN NIKHIL FARIA TO
HIYAAN JINAL SHAH AS PER
MAHARASHTRA GAZETTE
NO (M-24183733)

WE HAVE CHANGED OUR
MINOR  CHILD'S NAME
FROM  AYESHA PRANAY
PATIL TO AYESHA ZAIN
KHAN AS PER MAHA-
RASHTRA GAZETTE NO (M-
24175475)

| HAVE CHANGED MY NAME
FROM BAHNUBHAI JAY-
ANTILAL DOSHI TO BHA-
NUCHANDRA  JAYANTILAL
DOSHI AS PER MAHA-
RASHTRA GAZETTE NO (M-
24185259)

| HAVE CHANGED MY NAME
FROM JYOTI DHAM SINGH
RAWAT TO JYOTI RAWAT
NARAYANAN AS PER MA-
HARASHTRA GAZETTE NO
(M-24175343)

I HAVE CHANGED MY NAME
FROM UMANG BHANUBHAI
DOSHI TO UMANG BHA-
NUCHANDRA DOSHI  AS
PER MAHARASHTRA GA-
ZETTE NO (M-24185248)

| HAVE CHANGED MY NAME
FROM KUMAR ANAMIKA
DHARMENDRA KUMAR TO
ANAMIKA DHARMENDRA
KUMAR AS PER MAHA-
RASHTRA GAZETTE NO (M-
24175265)

| HAVE CHANGED MY NAME
FROM SHAIKH ARSHAD
AHMED TO SHAIKH ARSHAD
AHMED ABDUL AZIZ AS PER
GOVERNMENT OF MAHA-
RASHTRA GAZETTE NUM-
BER (M - 24187718 ).

| HAVE CHANGED MY NAME
FROM MOHAMMED AYUB
KHAN TO MOHD AYUB KHAN
AS PER GOVERNMENT OF
MAHARASHTRA GAZETTE
NUMBER (M - 24187708 )

I HAVE CHANGED MY NAME
FROM INNACIN GON-
SALVES TO INACIA MAR-
TINHO DIAS AS PER MA-
HARASHTRA GAZETTE NO
(M-24175222)

| HAVE CHANGED MY NAME
FROM  MEHUL BHANUB-
HAI DOSHI TO MEHUL BHA-
NUCHANDRA DOSHI  AS
PER MAHARASHTRA GA-
ZETTE NO (M-24185249)

| HAVE CHANGED MY
NAME FROM RASHMI AMIN
KHADE TO RASHMI AMIN
KHADYE AS PER MAHA-
RASHTRA GAZETTE NO (M-
24177043)

I HAVE CHANGED MY NAME
FROM DILRAJSINGH BHA-
GRATSING JADEJA TO DIL-
RAJ BHAGVATSINH JADE-
JA AS PER MAHARASHTRA
GAZETTE NO (M-24175461)

| HAVE CHANGED MY NAME
FROM INDIRA BHANUBHAI
DOSHI TO INDIRA BHA-
NUCHANDRA DOSHI  AS
PER MAHARASHTRA GA-
ZETTE NO (M-24185235)

| HAVE CHANGED MY NAME
FROM AMIN  GAJANAN
KHADE TO AMIN GAJANAN
KHADYE AS PER MAHA-
RASHTRA GAZETTE NO (M-
24178080)

| HAVE CHANGED MY NAME
FROM MOHAMMD ABOU-
JAR ZANUDDIN ABOUJAR
TO MOHD ABUZAR MOHD
ZAINUDDIN SHAIKH AS PER
MAHARASHTRA GAZETTE
NO (M-24187866)

I HAVE CHANGED MY NAME
FROM  AASHRAYE SUNIL
WALI TO AASHRAYE SU-
UNIL WALI AS PER MAHA-
RASHTRA GAZETTE NO (M-
24187833)

I HAVE CHANGED MY NAME
FROM DEBPRIYA SGHOSH
TO DEBPRIYA GHOSH AS
PER MAHARASHTRA GA-
ZETTE NO (M-24187861)

| HAVE CHANGED MY NAME
FROM MEERA DEDHIA TO
MEERA VALLABHJI DED-
HIA AS PER MAHARASHTRA
GAZETTE NO (M-24185232)

| HAVE CHANGED MY NAME
FROM  SHAKEELA BANO
NAFEES AHMED SAYYED
TO SHAKEELA SHAHZAD
SAYYED AS PER MAHA-
RASHTRA GAZETTE NO (M-
24185227)

| HAVE CHANGED MY NAME
FROM BHAIRAVI VINAYAK
RANJANE TO BHAIRAVI
AMOL DHAPARE AS PER
MAHARASHTRA GAZETTE
NO (M-24183734)

| HAVE CHANGED MY NAME
FROM SUJATA DAMO-
DAR KUNDER TO SUJATHA
DAMODAR KUNDER AS
PER MAHARASHTRA GA-
ZETTE NO (M-24183722)

I HAVE CHANGED MY NAME
FROM NITA NARAYAN JAD-
HAV TO NEETA NARAYAN
JADHAV ~AS PER MAHA-
RASHTRA GAZETTE NO (M-
24175219)

| HAVE CHANGED MY NAME
FROM  AVANISHA NITIN
SADOLKAR TO AVANISHA
ARATI BABLE AS PER MA-
HARASHTRA GAZETTE NO
(M-24184064)

I HAVE CHANGED MY NAME
FROM SUMITA TIWARI TO
SUMITA VIVEK TIWARI AS
PER MAHARASHTRA GA-
ZETTE NO (M-24187854)
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| HAVE CHANGED MY
NAME FROM  RAJIATH K
RAJMOHAN TO RAJJATH
RAIJMOHAN K AS PER MA-
HARASHTRA GAZETTE NO
(M-24185236)

I HAVE CHANGED MY NAME
FROM  VALLABHJEE DED-
HIA TO VALLABHJI MURJI
DEDHIA AS PER MAHA-
RASHTRA GAZETTE NO (M-
24185237)

I HAVE CHANGED MY NAME
FROM  VALLABH MURJI
DEDHIA TO  VALLABHJI
MURJI DEDHIA AS PER MA-
HARASHTRA GAZETTE NO
(M-24185239)

| HAVE CHANGED MY NAME
FROM VALLABHJEE MUR-
JEE DEDHIA TO VALLABHJI
MURJI DEDHIA AS PER MA-
HARASHTRA GAZETTE NO
(M-24185228)

| HAVE CHANGED MY NAME
FROM  DEVDAS USHEN
APPA  PUTHEWALLA TO
DEVDAS HUSSAIN APPA
PUTTAWALLA AS PER MA-
HARASHTRA GAZETTE NO
(M-24175437)

| HAVE CHANGED MY NAME
FROM  PUJA JITENDRA
GHATE TO PUJADNYANESH-
WAR WAYZODE AS PER
MAHARASHTRA GAZETTE
NO (M-24183701)

| HAVE CHANGED MY NAME
FROM ANSARI MOHAM-
MED OWAIS RAZA PARVEZ
AKHTAR TO MOHAMMAD
OVAISH PARVEZ AKHTAR
ANSARI AS PER DECLARA-
TION.

I HAVE CHANGED MY NAME
FROM ANSARI ABDUR RA-
HIM PARVEZ AKHTAR TO

ANSARI  ABDUL RAHIM
PARVEZ AKHTAR AS PER
DECLARATION.

| HAVE CHANGED MY NAME
FROM KHAN MOHAMMED
HAARIS  TOUFIQUE TO
KHAN MOHAMMED HAARIS
TAUFIQUE AHMED AS PER
DECLARATION.

| HAVE CHANGED MY NAME
FROM MOHAMMAD AZHAR
SHAIKH TO MOHMMED
AZHAR MOHAMMED AKTER
SHAIKH AS PER DECLARA-
TION

| HAVE CHANGED MY NAME
FROM TOUFIQUE KHAN
& TOUFIQUE N. KHAN TO
TAUFIQUE AHMED NOORUL
HAQUE KHAN AS PER DEC-
LARATION

I HAVE CHANGE MY
NAME FROM MOHAMMAD
IKHLAKH SHAIKH TO MO-
HAMMAD IKHALAK SHAIKH
AS PER DOCUMENTS

I HAVE CHANGED MY NAME
FROM RUKHSANA BE-
GUM ANIS BANDARKAR TO
RUKHSANA ANIS BANDARK-
AR AS PER MAHARASHTRA
GAZETTE NO (M-24175227)

I HAVE CHANGED MY NAME
FROM  KOMALBEN GO-
KARBHAI DEVDA TO KOMAL
VIJAY MANODRA AS PER
MAHARASHTRA GAZETTE
NO (M-24183699)

| HAVE CHANGED MY NAME
FROM ANSARI MOHAMMED
NASIR MUBEEN AHMED TO
ANSARI MOHAMMAD NASIR
MOBEEN AHMAD AS PER
DOCUMENTS

| HAVE CHANGED MY NAME
FROM KAILASH PARAS SO-
LANKI TO KAILASH PARAS-
MAL SOLANKI AS PER MA-
HARASHTRA GAZETTE NO
(M-24175232)

| HAVE CHANGED MY NAME
FROM SANYUKTA DUSANE
BHATNAGAR TO SANYUKTA
SHIKHAR BHATNAGAR AS
PER MAHARASHTRA GA-
ZETTE NO (M-24183932)

| HAVE CHANGED MY NAME
FROM VAISHALI MOTIRAM
GAIKAR TO VAISHALI NAND-
KUMAR MORE AS PER MA-
HARASHTRA GAZETTE NO
(M-24175237)

| HAVE CHANGED MY NAME
FROM PRAKASH BAPU LO-
HAR TO PRAKASH BAPU
KADAM AS PER MAHA-
RASHTRA GAZETTE NO (M-
24185224)

| HAVE CHANGED MY NAME
FROM PRIYANKA SUBHASH
DALVI TO PRIYANKA VI-
NAYAK RANE AS PER MA-
HARASHTRA GAZETTE NO
(M-24175255)

I HAVE CHANGED MY NAME
FROM DHARMENDER PI-
ARE LAL PARDESHI TO
DHARMENDRA  PYARELAL
PARDESHI AS PER GOV-
ERNMENT OF MAHARASH-
TRA GAZETTE NUMBER ( M
- 24179384).

| HAVE CHANGED MY NAME
FROM ‘° AMZAD HAJIMIYA
SHAIKH ‘ TO ‘AMJAD PASHA
HAJIMIYA SHAIKH * AS PER
ALL DOCUMENTS.

| HAVE CHANGED MY NAME
FROM * SHAHITHA Bl HAY-
ATH BASHA < TO <SAIDA
Bl AYUB KHAN AS PER ALL
DOCUMENTS.

I HAVE CHANGED MY NAME
FROM ‘' IRSHAD ALI KAUSAR
ALI SHAIKH * TO IRSHAD
ALl SHAIKH * AS PER ALL
DOCUMENTS.

| HAVE CHANGED MY NAME
FROM ‘ NAZIM ALI KAUSAR

ALl SHAIKH TO NAZIM
ALl SHAIKH < AS PER ALL
DOCUMENTS.

| HAVE CHANGED MY NAME
FROM * MUKHTAR AB-
DUL QADAR SHAIKH * TO
MUKHTAR KADAR SHAIKH
‘AS PER ALL DOCUMENTS.

| HAVE CHANGE MY NAME
FROM NAJMA DOST MO-
HAMMAD KHALIFA TO NA-
JMA DOST MOHD KHALIFA
AS PER DOCUMENTS.

I HAVE CHANGE MY NAME
FROM  SIDDIQUI  MOHD
HASHIM MOHD WASIM TO
HASHIM MOHAMMAD WA-
SIM SIDDIQUI AS PER DOC-
UMENTS.

I HAVE CHANGED MY NAME
FROM SHAGUFTA NAJAM
ABDUL KARIM SHAIKH TO
SHAGUFTA NAJAM ZAKIR
HUSSAIN SHAIKH AS PER
DOCUMENTS

| HAVE CHANGE MY NAME
MISS. ASIYA YUNUS DAWA
TO MRS. ASIYA SALIM
DHUKKA (AS PER DOCU-
MENT)

| HAVE CHANGE MY NAME
MRS. MEHMUDA YUNUS
DAUWA TO MRS. MEHMOO-
DA YUNUS DAUWA (AS PER
DOCUMENT)

| HAVE CHANGE MY NAME
FROM ABUL AKHIR TO ABUL
AKHIR MOHAMMAD YUSUF
KHAN AS PER DOCUMENTS.

I HAVE CHANGED MY NAME
FROM MOHAMMED IRSHAD
SHAIKH TO IRSHAD ZIAUD-
DIN SHAIKH AS PER DOCU-
MENTS

I HAVE CHANGED MY NAME
FROM SAYYED IZHAAR
ALI ABRAR TO IZHAR ALI
ABRARALI SAYYED AS PER
DOCUMENTS

I HAVE CHANGED MY NAME
FROM SHAHEEN BANO
TO SHAHEEN IZHAR ALI
SAYYED AS PER DOCU-
MENTS

| HAVE CHANGE MY NAME
TO DANIYA MUZAMMIL
MITHAGARE TO DANIYA MU-
JAMMIL MITHAGRE AS PER
DOCUMENTS

I HAVE CHANGED MY NAME
FROM ATHER KHAN PEER
KHAN TO ATHER PEER
KHAN AS PER DOCUMENTS

I HAVE CHANGED MY
NAME FROM SHAFIQUE
AHMAD YUNUS MOMIN TO
SHAFIQUE AHMAD MOHAM-
MAD YUNUS MOMIN AS PER
DOCUMENTS

| HAVE CHANGED MY NAME
FROM RAFIQUE SHAIKH/
RAFIQUE TO MOHD
RAFIQUE ISMAIL SHAIKH
AS PER DOCUMENTS

I HAVE CHANGED MY NAME
FROM RAJ SHATRUGHA-
NA GHAG TO RAJ SHA-
TRUGHAN GHAG AS PER
DOCUMENTS

| HAVE CHANGED MY NAME
FROM SHILPA SHATRUGHA-
NA GHAG TO SHILPA SHA-
TRUGHAN GHAG AS PER
DOCUMENTS

| HAVE CHANGED MY NAME
FROM SHATRUGHANA
SHIVA  GHAG TO SHA-
TRUGHAN SHIVA GHAG AS
PER DOCUMENTS

| HAVE CHANGED MY NAME
FROM SUSHILA DEVI TO
SUMAN RAKESH CHOUD-
HARY AS PER DOCUMENTS

I HAVE CHANGE MY NAME
MR. IMTIYAZBHAI HAROON-
BHAI NEDARIYATO MR. IM-
TIYAZ HAROON NEDARIYA
(AS PER DOCUMENT )

I HAVE CHANGE MY NAME
MR. MOHSINBHAI HAROON-
BHAI NEDARIYA TO MR.
MOHSIN HAROON NEDAR-
IYA (AS PER DOCUMENT)

I HAVE CHANGED MY NAME
FROM RIZWAN MOHAMADA-
LI CHOUGHULE TO RIZWAN
MOHAMAD ALI CHOUGHULE
AS PER DOCUMENTS.

| HAVE CHANGED MY NAME
FROM GULNAZ QADEER
KHAN TO GULNAZ ZA-
KIRUDDIN SHAIKH AS PER
MAHARASHTRA GAZETTE
NO: M-24180588

I HAVE CHANGED MY
NAME NAIR  ANURUDH
GOVINDANKUTTY TO ANU-
RUDH NAIR AS PER DOC-
UMENTS

I HAVE CHANGED MY
NAME  MARUTHURKUTTY
GOVINDANKUTTY TO GO-
VINDAN KUTTY NAIR AS
PER DOCUMENTS

I HAVE CHANGED MY
NAME ANURUDH GOVIN-
DANKUTTY TO ANURUDH
NAIR AS PER DOCUMENTS
I HAVE CHANGED MY
NAME GOVINDANKUTTY
SOBHA TO SOBHA GOVIN-
DAN KUTTY NAIR AS PER
DOCUMENTS

I HAVE CHANGED MY NAME
FROM DIPIKA ASHOKBHAI
RANGRAS TO DIPIKA
PRANAV AGGARWAL AS
PER DOCUMENTS

I HAVE CHANGED MY NAME
FROM ASHOKKUMAR
PURANMAL KEEMTYANI TO
ASHOKKUMAR POORAN-
MAL KIMTIANI AS PER
DOCUMENTS

I HAVE CHANGED MY NAME
FROM RIYAZ AZIZUL HAQUE
SIDDIQUI TO RIYAZ AHMAD
AZIZUL HAQ SIDDIQUI AS
PER DOCUMENT

I HAVE CHANGED MY NAME
FROM UMAIYA RAMEEZ
SIDDIQUI TO UMAIYA BANO
RAMEEZ SIDDIQUI AS PER
DOCUMENT




